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Union of India

: Respondents

Mr.2Ajay Gupta t Counsszl for applicant
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Mr.K.N.Shrimal : : Counsel for respondentcs
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Tribunals Act, 19285, Ehri Pokavr Mal has praysd that the action

compassionate ground mey be Jdzclared as null and void and the
rezpondents may be divectsd toe give appointment  toe  the
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appointment  on  compassionatd ground  immediatel

consegquential benefits.
2. The case of the applicant is that hisg father, a

1.10.81 bhzfore thz respondsnts £for providing him employment on

compassionate ground. He &

w

sed his Secondary School

Erxamination in 19223 and Higher Secondary Exzamination in 1984,
hereafier  in 19235 for  providing  him
appointmant on compassionate ground T}

Officer, Northern Pailway, Bilaner, vid:z hiz letter datad

22.8.85 (2nnz.AS%) callsd from  the applicant certificates

regarding his date of hkirvth and educational gualifications.
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dAzlay in €£iling ths appl
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has not filed the application £or condonation of delay in
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not is a mattsvy o b: Jdecidzd on fac
prevailing sconomic and aocial conditiong, The applicant's

mother iz in veceipi of Pamily Pension: The applicant's family

ragueat for zppointment  on compassionate ground ‘was  duly
considerad but waz  rejzoted.  Therz were no compelling
o mevrii  thiz appeointment and he

fulfilled the conditions laid down in the PRailway Board's
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5. The applican: has filzd & rezjoindzy to the reply

filed by th: respondences and he has also placed on rescords the
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to appointment on compassionate grounds. He has

alge filaed an application for condonaition of delay in filing

the O.A. The O.A. was filed on 20.1.25 and the applicacion for
dzlay in filing the O0.A was filed on 18.5.95.

In the application sezking condonation of delay in £iling the

appointmznic on compassiconate ground. He had heen repeatedly
czquzating  the vrespondesnis  to  grant him appointment on
compassionaice ground. He bzing 2 villager and having no other

support, he had no knowlsdg: of law but continued to meet the

reapondanics personally for appointment. According to him any

cation is neot dszliberate, it 1is
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appliz=d for, within a pevicod of 15 years from the
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death. He howsver accepted the f£fact that in the rejoinder
applicant had hecn informsd vide letter dated 22.9.85 that his
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have attained majority on It i3 hisa further claim that

he had applizd for appointmsnt on compassionate ground on
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no evidence with him to support thisz claim. TI
hazve denizd that th: applicant had mads any application for
such appointmenc on 1.10.281. The fivst application according

to them was made on 1.7.25. There is-' & vefzrence to the
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repregentation from th:z applicant addvrezs:zd to the Divisional

. A in:

—h

Y
n|

1 reply to

| 2 YT
ay ilan

=3
o
=
[ —
g
N
3
=
[
o
w3
it
m
=
]
=
[w
Tl
=
P—'
g_-
—l
r




[l

thiz reprezsntation was zent by the raspondencs by Annz R2
datzd 232.9.35 rejecting the applicant's vequzst. The receipt
of this communicaktion has not besn dsnizd by the applicant.

Still howsver th: applicant has not made any mention of

rezceipt of communicaticn datbszd 23.9.85 but haz inzatead ztaibsd
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that the communicaition cwmra1n1nj & vejection of his plea

compasaionate appointmznt wasz raceived by letifesr dated 7.11.86

(Annz.AG). Now if the communication vejscting the applicant's

ragquest for conpassionate appointment i3 datzd 23.2.85 and it
was received by th:z applicant szhortly theveafter on 2.10.35,

as egeen from Annx. PR3, ithe applicacion has been filed lats by

about 10 years. No doubi, there is an application for secsking
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th: applicaicion for szzking condonation of dslayafz general in

hz applicant was from = villagsz and he
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round zven &afier vejzotion of his veguzst vide communication
Annxz.F2. It i3, Etheveifore, not posaihl: to accept the ground

for condonation of dzlay given by the zapplicant.
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no valid grounds in the MJA.
filing th:z 0.2, ihsz dslay in filing ths ©.A cannot be

condoned. The 0O.A, iz, therefore, rejecied as tim:s karvrrsad.
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(O.P.Sharma)"

Member (Adm. ).
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